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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
AHNTDhOAD BENCH 
xRxWxx>x*Ux 

	

O.A. No. 64 	 19 8  

DATE OF DECISION 
28-2-1991 

	

Sb]: I Fa rigal a Kamal a 	 Petitioner 

Advocdte for the Petitioner(s) 

Versus 

UnioriofinzIia & Oj:s 	 Respondent 

Advocate for the Responaeii(s) 

CORAM 

The Hon'hle Mr. i.11.ingh 
	 drinistrativc Menber 

The Hori'ble Mr. 	• i4hatt 
	 Juzic±a1 Meiber 

Whether Reporters of local papers may be allowed to see the Judgement? 
I 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of the Judgement? 

Whether it needs to be circulated to other Benches of the Tribunal? 
McflpRRfl)-12 CAT! 	.3.!:-6 5OOO 



Shri Pangala I<amala 
c/o. Shri Harishankar J.upta, 
Sarit KaDir Hager Aiota, 
Near Railway Line, BaLoda. 	: Applicant 

Versus 

The Union of India 
through: 
General Manager, 
estern Railway, 

churchgate, BomdDay. 

Divisional Manager, 
Western Railway, 
Pratapnagar, 
Baroda. 

Senior Divisional Engineer, 
iestern Railway, 
Pratapnagar, 
Baroda. 

Permanent Works Inspector, 
Western Railway, 
Bharuch. 	 : Resoondents 

Per: HOn'ble Hr. i'i.M.ingh 	: Administrative MelfDer 

Hon' blo iir. .C.t3hatt 	: uuaicial Iviember 

0 R%  A L 0 R 1) E K 

Date: 28-2-1991 

Pe: Hone ble Ir. M.M.Singh 	: Administrative Member 

( in this application filed under Section 19 of the 

Adrniriistrat ive Tribunals Act 1985 the apclicant woricing 

as halasi in the railways has sougnt relief of direction 

to the respondents to grant hut, temporary status and 

payrnb of arrears as salary. The various clai:es ann 

averments in the application ae not supported by any 

evidence as none has Deen filed with the arplication. 

The rsponeenrs have in their reUy nated 

30.3.19aa deriie5 the claim of the applicant. It is noticed 

that the reply is dated 30.3.1988, the applicant had 

su.bminted no rejoinner to the same. when the case is 

listed fo t inal hearing the appi icant and his cosei 

Mr.i-.R.ilishra are again absent. They were absent on 
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26.2.1991 also. 

Mr.N.S.Shevde, learned counsel for the rsponeents 

:ekcs a stateient at the bar that the applicant had been 

granted temporary status w.e,f. 22.8.1988 which is the 

due date from which he is entitled to the temporary status 

in accordance with the respondents' iecords. 
S 

In view of the above, the application has become 

infructuous. We hereby dismiss the same without any order 

as to costs. 

(h..hatt) 	 (M.M.inyh) 
judicial Member 	 Adniiri is trative Member 

a • a .0. 


